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MCAY/ORDER
Per George Mathan, JM :

These two appeals are filed by the assessee against the separate
orders both dated 15.09.2025 passed by Id. CIT(Exemption), Hyderabad
for the assessment year 2025-2026.

2. ITA No.701/CTK/2025 is filed belatedly by 04 days and ITA
No.711/CTK/2025 is filed belatedly by 08 days. In this regard, the assessee
has filed an application for condonation of delay along with affidavit stating
sufficient reasons for delay. Ld. CIT-DR also did not object to condone the
delay. Considering the prayer of the assessee in its application supported
with affidavit, we are of the view that the assessee has sufficient reasons

for delay in filing the present appeals. Accordingly, we condone the delay
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of respective days in both the appeals and both appeals of the assessee
are admitted for hearing.

3. It was submitted by the Id. AR that the assessee had applied in Form
10AB seeking registration u/s.12AB of the Act along with approval u/s.80G
of the Act. It was the submission that the Id.CIT(E) has rejected the
application for registration on account of delay in filing Form 10AB. It was
the submission that no opportunity was granted to the assessee to explain
the delay. It was the prayer that the issues may be restored to the file of Id.
CIT(E) so that the assessee could explain the delay.

4. In reply, Id.CIT-DR vehemently supported the order of the Id. CIT(E).
4, We have considered the rival submissions. A perusal of the facts of
the present case clearly shows that the assessee has filed application for
registration u/s.12AB of the Act along with approval u/s.80G of the Act,
which was rejected by the Id. CIT(E) on account of filing of form 10AB
belatedly. A further perusal of the order of the Id. CIT(E) shows that the
CPC has issued the registration u/s.12A(10(ac)(iii) of the Act in Form
No0.10AC on 26.10.2022 which is valid from A.Y.2023-24 to AY 2025-26.
However, the assessee filed e-application in Form No0.10AB seeking
registration u/s.12AB along with approval u/s.80G of the Act and the Id.
CIT(E) has rejected the application of the assessee holding that the
application in Form 10AB has been filed beyond the time limit prescribed.
Admittedly, the assessee has filed the application belatedly. When the
power for granting the registration is available with an authority, the power

to condone the delay in filing the application is also available with the
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authority. This is a part of principle of natural justice and judicial
jurisprudence. Before rejecting an application for registration on account of
delay, it would be worthwhile to grant the assessee an opportunity of being
heard. This being so, in the interest of justice, the issues in this appeal in
respect of grant of registration u/s.12AB of the Act along with approval
u/s.80G of the Act is restored to the file of Id. CIT(E) for deciding afresh
after granting the assessee adequate opportunity to explain the delay in
filing the application for regular registration u/s.12AB of the Act and the
approval u/s.80G of the Act.

5. In the result, both appeals of the assessee are partly allowed for
statistical purposes.

Order dictated and pronounced in the open court on 03/02/2026.
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